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O R D E R 

02.07.2018   While this Appellate Tribunal was not inclined to interfere 

with the impugned order dated 3rd June, 2018 and orally observed that this 

is a frivolous appeal, the learned counsel for the appellant sought permission 

to withdraw the appeal.  The appeal is accordingly dismissed as withdrawn 

but without any liberty to the appellant to appeal against the same very order.  

No cost. 
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